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Premble

Shon fitlc,
e$ert sod
clEDCtceDe!t

Amcudment of
title

AIGIdDGDI of
lorg ttlc
Anmdment of
Prcaable

Anodnedof
*ctlo! I

' Amenrlnelt of
s.cdon 2

All
ACT

furtherto arcnd tho Guwahati Building Construction (Regulation) AcL 2010.

Wbcrcas it is cxpcdient to amend tho Guwahati Building Constructirm
(Regulaion) Act 20l O horcinaftor reforred to as tlr prfuicipql acq in tho marmer

hereinafu appearing;

It is he.roby cructcd in the Scventy+hird Year of the Rcpublic of India as

follows r

r. (l) :Ihis Act nay bc calld drc Grwrbti Building

Constrrrtion (Rcgulation) (Ancntucot) Act, 2U22.

It shall haw the like cxutt 8s fte ptincipat Act(2)

(3)

In thc principal Act, in dte title, for the word 'Guwatrati" 
"rycTin-g -'D

betweci the 
'word 

'the' and 'Building', the wsrd 'Assm' shdl be

substiurEd.

In *te principal Act, in th6 long titlg for the words "Guwahati Mcrwlitan
erca- ippoaiing a tbe cn{ tbc words 'Statc ofAssarn" shEll bc stbscitlt d'

In the principal Acg in thc Prcarnblo, in socond lino' for thc uiuds

"Ctn ttili Uitopotitrn Arca'appearing in bctwccn the words "within the'
rnd "by' lhc words *fute of Assam' dull be itbsitubd

In tbc principd Acr, in scction lr

Act No XVI
of20l0

,,

t

4.

It shall comc i o forcs on srch d{c as the St& Clovcrnmcot

man by acificuion in the Official Gaze*le, appoint

in subscction (lI for tbe words'Guwunati" sppeadng io t[t-*.t3t
the words 'caliei-tbe" urd "buildingl, the uord 'Assamo Sall bc

subsiturcd.

for subsection (2), the following shall bc subsitutc4 nanoly,-

(It oxlcnds to tho whole ofthc Stelo of Assan'"

5

o

(ii)

6. ln thc principd Ac{ in soction 2,-

(iii) in sub-scction (3), in secqrd line after the words "Tpoittf' +"
following sltall bc lnserto4 namely,-'6fi difrrent ddar. ttliy bc

i":triJ-i, Jiin*t, oreas for giving etroct to thc trwisionE of

this Acf.

(0 for clalsc (a), thc fiolloring sh.tl bc substihred namoly:-
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'(4) 'Aultority" merrrs the Gscahati Metsopolilar Development
Authority constiurod under Guwahati M€tlopolitsn D6relopment
Authority Act, lgE5,Guwahlti Munnipal Corpcatioo cmstituted
undcr Guwalrati Muticipol Colpontion Ac! 1969, Muoicipal
Corporations constituted undcr Assel Municipal Corpontion Act
2022, Municipal Bosrds undor Asam Municipal Act 1956 aod
Development Authorities constitutcd under Thc Assam Town and
Country Plaonirg Acg 1959 and ofter local bodi* or Panchayats

falling undcr the notified Maser Plan areas of rcspectivo towns,
as the cesc may bc."

(w)

(iii) for ctausc (29), tbe following shall be substiurtcd namely:-

{lt) "buildiug persrifl mcans permission accordcd by the
Guwahati Municipal Corpoation and other Municipd
Corporations of the State or othcr ut€n local bodies or
Panohayats ftlling wirrrin notilied Master Plan areas relating to all
issuc.s of conguction of building as per provisions of the Master

Plan and Zoning Regulations prepared and published undcr lhc
Guwahati Metsopolitsn Devclopment Auttrority Act'1985 and the

Assam Town ana Country Plandng Act' 1959 and undcr tfie
Buildiug Byelaws p,ropard un&r this Act;"

*(29)'Planning PermiP mcans ihe permission accorded by thc

Or**ti Ufeuopotian Devetopment Authority "" --ryt - 
th"

provisions of Mager Plan and Zoning Rogulations. publishcd. by

irc ertority to. time to time rm&r the Guwalnti Mctopolitm
IXvelopment Authorig Act, 1985 and pcrmissions aoco-rdcd by

ottcr Iicvdopment Aultoritics as pcr thc pmvisiors of Mastst

Plan and Zoning Rcguluions publislred by $c Dircctor,Town aild

curntry Plmning, Assttrl under tlrc pmvisionl of the Assam

i.*t ta Counfr nanning Act, l95i as Pcr thc provisi'ons of
uotifiod Mascr PIan and Zoning Rcgulatiou'

Act No XX
of l9r,

Act No I
of 193

Act No ,O(
of l9t7

Act No Il
of 1960

after chusc (44), tlr foltowing rerrr clauscs (45I (46)' {4]) :'0d
tlSj tfiatl bc'idrtcd, and thereatm tho ocisting chuse (45) shall

be renumbcrcd as clause (49I namely:-

*(45) 'DcvcloFrent AuthorM means a Development Authority

"io*uroA 
unier fic Assam Toq'n and Country Planning Aot

1959;

(a6) aUunicipal Bo8rdo means r Muricipel lgld-TPtil*€d
i"io the Assam Mutricrpol Act, 1956'" *Municipal

Corpor*ion' means Municipat 
-Corporations con*itrted under

AssamMunicipal CorPoration Ac\20221'

Ad No' tr of
1960

AdNGXV
ol1937

Act f{o. VIll
ol2t?l

Act No xX
ol llDtl

Art No. tr of
r960

td.7) a{otified Msger Platr ee.s" means tlc notified as grrch

uadcr the Guwahati Metropotitatr Devetopnelt Audtority 4ct,
1985 and thc Assam Town and Country Planoiog Act' 1959 ;

(ii) for clause (l l), tln following shall be substituted namely:-

AGt No VII!
ol74l/l2

Act No XV
of t936

Ad No ll
of 1960

Act No. ,fr
of

t*t

Act N* U of
t960
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Amendment of
section ,l

Amendmmtof
secdoo 5

AdNo.
Xvlll of 1994

Act Ne. r(X
of lg&t

Act No, II of
t960

Acr No II of
19610

Aca No. VII
otTED

Act NG Xv
ol lqtT

(48) qcaon PancluyaP meorxr a Gaon Panchay'c establislred
uDdfi lhe Assam Panche,Et A€t, 1994 which frlls under Notified
MasCer Plaa Ar€as prEporld udcr Guyahati Me8opolih
Developmcot Authority Acg 1985 ard fu Assam Town ad
CouotryPhmingAct, 1959".

In ee pdncipal Ac! in section 3, in the third line in bctr*een thc words
'MuDicipal Corpontion," and "rcspoctivetf the following shall bc
insertod, namcly:-

' Devclopmcnt Ardrorities ooostituted under the Assam Town and
Country Planning Act 1959, other Munioipal Corporations consn'tuted
under the ,Css8m Municipal Corporation Aat 2022, and Municipa.l Boar&
uder Oe Asssn Municipality Act, 1956, and other local bodies or
panchsyaE falling withh the notified arcas of Master Plan as pe.r
provisions of the Assam Town and Country Planning Act, 1959'.

Ia lhc dncipal Act, iu soctior 4, for subscctim (l), tte following shall be
ubrtitutd namefy;-

11) Notwithstanding an5afiing to tte contary containcd in &e Guwahati
Metr,opolitan Developmort Authority A(t, 1985, thc Guwihati
Municipal Corporation Act 1969, drc Assam Municipal
Corporation Act 202! the Asmm Town and Country Planniq Acr,
1959, and ihe Assam Pandrayat Act, 1994, the Sate Governmeot
shall frame the building byelaws to rcgulaE the constsucti@ of
buildings for fte State of Assam" mdsr this Act

9. (l) In lhc fincipal Act, in scction 5,-

Act NG tI of
1950

Act No. )Ol
oll9f,

Act No I
of 197J

Aca Nc VtrI
olfrn

Act No. tr
of 1960
Ad No.

Xlrltr of r94

(i) for sub-section (l), the following shall be substitrtc4
mmely i
'(l) Every perso who intcnds to ercct or r*rcot or Baka
material altention in atry place, in a building c part

thereof within t]c Stete of Assam, shall give an applfration
in lhe form as may be prescriH for rhis purposo undcr
ttis Act addressing to thc Chisf Brccutino Offiocr'
Guwahati Mebopolitan Developmont Authorig in rcspcct

of Guwahati Mcropolitan Araa and o Chairman in resPcct

of Developmont Authority constitut€d undcr the Assam

Town and Count'y Planning Act, 1959 for other

devclopment au&ority area+ having logally valid Mascr
Plan. 

- 
Such spplicstion shall be accompanied by the

building plans confcming to tho requirErtlstts
in thJ 6uilding byolaws framed under this Act ia
quadrupticate inllue or whitc ptints or comltutcr generarcd

pnots."

for sub-scction (Z), tho followiag shall hl substitud
natnely:.

(ii)

Act NG II of
1960

Amendmcat of 7.
sectioa 3

8.
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Act I{e tr ol
l160

Act NG, Vm
d2fia

AcNSXV
of 1957

(iii)

'+P) Ttc form as may be prescribcd undct subscction (1)
shall bc of trc parts being tho "Part-I" for Planning Permit
and Part-II for "Building Permil'. The Planning Pemit
shall be issued by the C,uwahati Meropolitan Dcvelopmant
Auttority and Building Fernit thall be issucd by the
Guwahsti Municipal Colporatioa, or othcr Urtao Iffil
Bodios or Panchaprq as tho casc may be in
areas, rridrin the Guwahati Mebopolitatr Area- ln cass of
other arcas Phnning Ponnit Stsll be isued by rtspective
Development Au$ority constitutod undcr Assm Town and

CounEy Ptaming Aci 1959 and Building Pcrmits shall bc
issued by Municipal Corporation under Assam Municipal
Corporation Ac! 2022, Municipal Boards coostituted under

the Assam Municipal Act, 1956 aad Gaol Panchayas
falling urder Notified Master Plan Aress as lho oasc may

bo within thc state.

for suFsection (3), the following shall be substiattcd
oamelyr

"(3) At first, ths applicant *all fite apptication form to thc

Guqrlhgti Metlopolitu Developmcnt Authority u othr
Devclopmcnt Artttorilies with rcquisitc procossing fEc-for
obtainiog Plannrng Pormit Thc officiak of Guualuti
Metropolite Dcnclopnent Authorry or otDcr

Devclopmont Authorities shall veri$ and erlmioe th€

applicrfoon tromptly with regard to the Plarning and

6ning negulaions and faward tLo Hanning PErmit witt
suct iodmcatons as may bc rcquired to tho Gurxahati

Municipal Corporaion or otrer conciotd Municipal

Corporirion on t"tunicip"t Board or knchayas as tte case

may b., wittt an intimation to the agplicant"

for ub-scction (4), tho following shall bc substituted urrcly i
"(4) Tb Guwahai Municipal Corporatiott - g +-
cinco-oa Municipal Corpomtim c MrmhiRal STrd .or
O"o" i*"fr"Vm.''as tho 

-caso 
maf bct $ull- o:<rmine tho

DIoDosEl as pcr provisiors of thc building bye'laws T9-
irtfit a.ts uira rut* for tho timo bcing in force rnd rl

dl*.4 issr" thc Building Pcrmit on recei$ of such ftes

as may bc prcscribcd rs ps building bye-'laws"

for suEscction (5).6c foltowing shall be substihrtcd

namc$:-

'{5) Aftcr aomotrt of Planning Permi! oae copy shall bc

ioio"a io ti. omce of thc cmccmed Au6ority fd rccord

il'Gi6; 
-tlil 

copies shatl be forwuded to the

il.orJ -rr,ro*"ipal 
ciorporation or Mrmicipal Boards

oiian.ft"V"nt, as tne case may be, along with the rclevant

p"p"* *tti htimation to dre 
'pPlicant'"

in- sub-'sccton (6) in the first lino in bdween ttre woPs
Iiobffi;-;; ":Guw,h'ti' thc words * othcr

#il#* lott*tty-:;*a itt s€cond lbc in b'tw€€r ihe

fiiil*{.*;i#'-;jt ""t"" locel tudiasP tt6 u'ods

fr,ili.ii,r A}rfr; md Municipal Do6de" sbdt bo

ilsdGd.

(iv)

(v)

(vi)
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(YiD in sub reotion (7), in clauso (ii) in subclause (oI in fifth
line ifor tho words 'sch deviatbns as per" for lbs
cxisthg p,rovision thc following shetl bc subrinred,
namcly:.

'rTh Ouw.hati Muaicipol Corporation Acq l%9, Assm
Monioipal Ccrpontlon A* 2t2\ the Assm Muaicipal
Aot 1956, lhc Gulflrhdi Meeopolitar Devclopmat
AUiority Act, 19E5, dro Assam Towr and Countsy
Pbaniug Ac( 1959 md Assem Purctard Acq 1994."

10. ID ltc p.incipd A€t, itr scction 12, in sub,sectioo (i), in s*e,nth and eigbrh
linc for thc wordg'13uwahati Munioipel Corpcatidr AcL 1971, ard
Guwaluti Mctropolitm Devclorpment Arltority Act, 1985.", tlre following
shall be substitne4 nemely:-

'The Guwahati Mrmicipat Corporation Act, 1969 or thc Assam Municipal
Act, 1956 or Guwalati Mebopolitan Dovelopm€nt Authority Acr l9E5 ot
ths Asson Aprtncut (Constsuction and Transfer of Ownership) Acg 2006
or the Asrm To*n rnd Oourtry Plandng Act, 1959 or rclcvrnt Acb
goveming tlrc loca! bodics or Assam Munhiptl Cotpordion A*2022".

ll. Ia tbc principal Act, in section 17,-

in qrb section (l), in second line, in bctwEcn the wonds and
numbcr 'Acq 1969" and "along with" tho following shall bo
insered, namely-

'Assm Municipel Corpordioo Act, 2022, Assam Munioipal Act'
1956, lhe Assan Town and Country Planning Act, 1959, Assm
Pdtchsyst Aot, l99,l',

(iD

Act No I
dr97J

Act No Vm
dMz

Act No XV
of 1937

aca No ro(
or l9&7

Ac.NG II
ol 1960

Aca Itto.XYU
or l9t{

A-uerdnelt of
secfion lj!

Amendncot of
scctior l7

AC' No I of
tvB

Ad No XV of
uts,

AcaNoU of
l9t,

Act-t{o IqI
olatrll

Aa Nq II ol
Ito

Act No VIU
oI2W,

Act No VIll
0,zt/L
Ac{ No XY of

tw
AdNcIIof

r960
A.a NG XVtr

of l99t

ltd No Vm
oIM
Aal No Xv of

l9s,
4., Na lI of

t96t'
A.t Ns XVtr

of f9a

(i)

ia sub scction (2)

(a) h third tinc in bsttr€cn rtc words'Acl' 20@ and '!hng
witb' thc following slu[ bc ir€r&4 nnmeb^'

'Assam Municipal Corporstiol Act' 2022' Ar8am

MuniciFl Acr, 1956, rte Assarn Towtr rnd Coury
Pluldng Act, 1959,Assam Panchsyd Act! 1994''

in last llnc, fm tbc words "Guwahati Mst'oPotit!tr fuca"
drc words "Stare of Ass8n" sbdl bc substilnsod'

o)

GEETANJALT I)AS SAIKIA,
Secretary to the Cov,:rnment of Assam'

Legislative Departrent, Dispur, Guwahati-6
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